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2. An Affirmation is on Record that he is eligible for the said Appointment as

"Resolution Professional" and no Disciplinary Proceedings are against him. As a result,

the Moratorium is hereby declared which shall have effect from 26.04.20t7 till the

completion of the Insolvency Resolution Process or until approval of the Resolution

Plan u/s 31(1) of the Code.

3. That the Process of Public Announcement of the Corporate Insolvency is

required to be made as specified u/s 13 of the Code.

4. Directions are issued accordingly.
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